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(SHR:I P. C. SETHI): I beg to lay on
the Table a copy of the Finance Ac-
counts of the Central Government for
the year 1967-68. [Placed in Library.
See No. LT-1718/69.)

Notification re. amendments to deli-
mitation to Parliamentary and State
Constituency Order, 1966

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M. YUNUS SALEEM):
I beg to lay on the Table a copy of
Notification No. S.0. 2128 published
in Gazette of India dated the 2nd
August, 1969, making certain correc-
tons and amendments in Part B of
Schedule XI to the Delimitation of
Parliamentary and Assembly Consti-

tuencies Order, 1966 in respect of the |

State of Mysore, under sub-section
(2) of section 9 of the Representation
of the People Act, 1950. [Placed in
Library. See No. LT-1719/69].

Annual Report and Audited Accountis
of Central Silk Board, etc. ete,
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ESTIMATES COMMITTEE
Ninety-seventh Report

SHRI A. SREEDHARAN (Bada-
gara): I beg to present the Ninety-
Seventh Report of the Estimates
Committee regarding action taken by
Government on the recommendations
contained in the Second Report of the



